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(a) whether the State Trading Corpora-
tion had put on notice Board that some
important files in Bofors Counter Trade were
missing:

(b) if so, the details of the documents
which were found to be missing; and

(c) the action propcsed to be taken
against the officers found guilty?

THE MINISTER OF COMMERCE AND
TOURISM (SHRI ARUN KUMAR NEHRU):
(a) to (c). STC shifted its counter trade ac-
counts record from Chandralok Building to
Jawahar Vyapar Bhawan, the new building
during December, 1989-January, 1990.
While arranging the records after shifting, it
was noticed by STC that two bags containing
copies of export documents booked in the
year 1988-89 accounts under various MOUs
including MOU with Bofors were missing.
Subsequently, one bag was traced. In order
to expedite tracing of the second missing
bag, a notice to that effect was put up on
various floors of the STC building, being the
usual practice. The second bag has also
been retrieved and no documents pertaining
to counter trade with Bofors is missing.

Import of Coking Coal

8376. SHRIBALGOPAL MISHRA: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether some private business
concerns have been allowed to import cok-
ing coal;

(b.) if so, the names of business con-
cerns so permitted and the countries trom
which import allowed:

(c) the procedure followed in granting
such permission: and

(d) whether there were may complaints
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in respect of this import deal and i so,
whether any CBl enquiry is being conducted
in this regard?

THE MINISTEROF STEEL ANDMINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) Import of
low ash metallurgical coking coal is under
Open General Licence (OGL) as per the
import-Expori policy.

(b) to (d). Do not arise.
[ Transiation ]
Language of Original Constitution

8377. SHRIPYARELAL KHANDEL-
WAL:
PROF. SHAILENDRANATH

SHRIVASTAVA:

Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the language in which the original
Constitution had been framed whereupon
the then Prime Minister and the President of
the Constituent Assembly and other ap-
pended their signatures; and

*(b) whether it is a fact that the original
Constitution was first translated irto English
and then retransalated into Hindi and that
translated version in Hindi was recognised

legally?

THE MINISTER OF STEEL AND MINES
AND MINISTER OF LAW AND JUSTICE
(SHRI DINESH GOSWAMI): (a) English
Language. The Constitution was adopted by
the Constituent Assembly on 26.11.1949.

(b) On 17th September, 1949, the
Constityent Assembly adopted a Resolution

as under:

“Resolved that the President be au-
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thorised to take necessary steps to
have a translation of the Constitution
prepared in Hindi and to have it pub-
lished under his authority before Janu-
ary 26, 1950 and also arrange for the
preparation and publication of the trans-
lation of the Constitution in such other
major languages of India as he deems
fit.”

In pursuance of this Resolution, a Hindi
transiation of the Constitution of India was
prepared and was signed by the President of
the Constituent Assembly, the then Prime
Minister of India and other Members, on 24th
January, 1950. Hence the onginal Constitu-
tion was framed m English.

[English)

Setting up of T.V. Relay Centre in
Allahabad

2378. SHRI R.N. RAKESH: Will the
. mster of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether tt.ere 1s any proposal under
consideration of GovernmenttosetupaT.V.
relay centre in Allahabad in Uttar Pradesh:

(b) it so, the details thereof:

(c) whether any site has been selected
for this purpose:

(d) the area likely to be covered by the
above T.V. centre: and

(e) the funds allocated for this purpose?

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a)1to (e). A high power (10 KW)
TV tansmitter is already functioning at
Allahabad since 1984 providing service within
an area of about 45,2000 Sq. Kms. This
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project was established at a capital cost of
approximately Rs. 2.70 crores.
More Channels on Delhi Doordarshan
8379. SHRIR.N. RAKESH:

SHRI MANIKRAO HODLYA
GAVIT:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is any proposal under
censideration of the Government to starnt
more channels on T.V. for DelhiDoordarshan:

(b) it so, the details thereof:

(c) the time by which, more channels
would be started; and

(d) the funds allocated for this purpose?

THE MINISTER OF. INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA): (a) to (d). No, Sir. It has,
however, been decided in principle 1o intro-
duce Second Channel TV Service from 16
additional cities under the Eighth Plan, sub-
ject to availability of funds.

[Translation ]

Premium Rates for Insurance of Maruti
Cars

SHRI R.N. RAKESH:
SHRI MANIKRAO HODLYA
GAVIT:

8380.

Willthe Minister of FINANCE be pleased
to state:

(a) the total amount of premium earned
by Government by insuring Maruti cars and
vans and the amount paid for the accident
claims thereof during the last two years;



